
f7' 'CENTRAL ADMINISTRATIVE TR IBUNAL 
BANGALME 13ENCR 

Second Floor, 
Commercial Complex, 
Indiranag6r, 
ffengalore-560 838. 

Dated: 

6 	L 1993, 
APPL ICAT: ION NO(s 	 435 of 1992. 

.......... 

122!i22D!1~2 K.V.Chandrakumer 	v1s. ReE2212~2njj!2Post Master General,, 
Rirnstake Circle# Bangalore & Ors, 

1. 	Sri.K.V.Shandre Kumar 
S/o. Venkete rams na, 
No 109/3 
Keiappa te nq', Murugeshpa lye,, 
Bangelore-560 070, 

2* 	Sri.M.Reghevendre Acher p 
Advocate No.1074 & 10759 

9 -;Sreen~ivassnag.er  4th Cross, 
Second Phase # Be neshe nkpri 
First Stage.Bangelore-50. 

30 	The Post Master Ge.neral,, 
Karnataka Circle ,B'Pnge. lore. 

4, 	The Senior'i uperintendent 
of Post offices.Eatt Dvn* q 
Bangalore, 

5. 	The As.sistintSuperintendent 
of Post Officess, E6,st Sub-Divisions, 
Benge.iore-560 017. 

. 

6o 	The Employment Exchahgegfficers, 
Jan2ths Beisr.K.G,.Road, 
Bangalore. 

7. 	Sri.G.Shanthappe,,P.dvocate, 
Centrel GoVt.Stng.Counsel, 

Bangalore-% 

SUBJECT:- 

Please find enclosed herewith a copy of the ORDER/ 

STAY/INTERIM ORDER-~passed-by this-Tribunel in the above said 

application(s) on _1.§=06-93. 

PSTR~4R DEPUTY R 
a 

UDICIAL BRANCHES. 



iw: 

~IBMM TM C&MAL ADV=MATIVE TRIBUNAL 
BANGAIME BMiCH BANGAIME 

DATED THIS THE EIGNMIrd DAY OF JUNE 1993 

Present: 

Hon'ble Mr. Justice P.K. -Shy&asunda 
I 
t ... Vice Cha- ixivan 

Hon'ble Mr. V. Rmakrishnan ... MeTd>--r [A] 

APPLICATION NO.435/92 

K.V. Chandra:Ku-aar, 
S/o Venkataraivana,, 
Aged 3.1 years,, 
Residing at 1~0-109/3, 
Kalappa.lane; Murugesh Palya, 
Bangalore-70. 

Shri M. R. Achar ... AcIvocate 

V. 

The Post Master General 
in Karrid,taka,. 
Karnataka Circle, 
Bangalore. 

The Senior Superintendent 
of Post Offices, 
East Division, 
Bangalore. 

Thd Assti. supdt. of 
Post Offices, 
East Sub-Division, 
Bangalore-1 7. 

The FAnpldymantExchange 
Officer,, Janatha Bazar, 
K.G.Road, Bangalore. 

jShri G. Shanthappa ... Advocate] 

....Applicants 

... Respondets 

This application havinj coae up for hearing before this 

Tribunal tcdaY, Hoa'ble Vice-Chainnan, made the following: 

0 R DE R 

4 "q 

The applicant was working for scLue tiLne as EMA on a substi- 
A 

I ry 
	 ute basis and is now on the verge of extinction. 	In fact we 

told that he is no lon4er in the ~<anployment as EDDA sinoe 

J 



- 2 - 

the exigencies requiring his services has been tide over . but 

even so he wants regular absorption in that post. 

2. Probably by virtue of his previous stint in that post, he 

.#it have becane eligible for consideration but basically it 

appears he was not qualified at all under the rules. It is poin-

ted out that the *recruitAnent rules of EDDA prescribes minimLa 

educational qualification of 8th standard [matriculates or equiva-

lent' may be preferred]. Aclaittedly the applicant has studied 

upto 6th standard as can be seen fran the certificate produced 

bY the applicant hLaself, a copy of which was produced for our 

perusal. Fran that, it becanes clear that *he is only a sixth 

standard besides it is not also the case of the applicant that 

he had the necessary educational qualifications. Under the circu-

instance we find the applicant who is not eligible for appointnent 

cannot be considered for absorbiru4 in the post of EMA. He also 

wants a direction to be issued to the local auployinent FAchange 

['EE' for short] to sponsore his nane to the Postal Department 

for consideration but, that is sane-thing which we cannot do. 

As and when his turn canes the EE will take steps to sponsore 

his n&m bat essentially the man mast be qualified for a job 

and since he is not qualif ied even if he is sponsored by F~p it 

is. of no advantage to the applicant. For the foregoing reasons 

this application fails and it is disinissed with no order as to 

costs. 

MUF Copy M&MM [A] 	 VICE-CHAIRMAN 

SECTION OFFME 
~i,AMAL ADMINISMATIVE TRI"NA1 

A88111ofIAL lgiltU 
Bawer& 


